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J.b.lpur. thl. th.

Hon*h^a Hi'' !?*^* Viet Chairaaflon bla Mr. G.Shanthappa, Judicial RaaPar

DJ. Thakur s/o Ganga Ppatap Singh.
Thakut, agad 49 yaata.
Hauaa No. H nm uright,
(Compulsory retired),
R/o House No. 081 Bai Ka
Bagicha 3abalpur

(By Advocate - None)
APPLICANT

VERSUS

1.

2.

3.

RESPONDENTS

Union of India through
Oirctor, Indian Ordnance
Pactory Board, Calcutta.

General Manager,
Gun-carriage Factory,
Oabalpur.

Deputy GanorAl Manager,
Gun-Carriage Factory.
Jabalpur.

(By Advocate - Shri S.A. Oharmadhikari)
ORDER

By G. Shanthaepoy Oudicial Member •-

Ron. is pro.oirt on bdhoj^ of tho opplieont. This
ia on old mttor of tho yssr 1999. uo oto disposing of
tho sou in tho abssnco of counssl for tho opplieont,
by invoking tho provision of Rulo 15 of tho Control
Rdoiniotrotivo Tribunal (Proc.duro) Ruloo 1987, oftor
poruoing tho ovoiloblo plsodings and haoring tho loarnod
counsel for the reependente.

2- Tho applicant has filad this 04 .asking a dit«:tion
to quosh tho ordor datod 24.2.98 and furthor direction
to tho rospondonts to pay tha potitionor full „y during
the suspension period.
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3. Tha brief facts of the cas. ar. that the applicant
while working as High skilled Grade II.^was served a
charge sheet dated 12.4.97. The two charges were levelled
against the applicant i.e.(l) propa^ring the false factory
•fder(2) To moke forged eignature of Ooputy Gonoral
Manager. The applicant has submitted reply to the said
charges on 15.1.93, in which he has admitted the charges.
On 24.2.98 the disciplinary authority has impaaad the
penalty of compulsory rotiremont on the applicant.

The disciplinary authoirity has not conaidarod the facts on

racord^ Hence the impugned order is illegal and the same

directed to be sat aside. Against the said order tha

applicant preferred an appeal before the appellate authority
the appellate authority has also dismissed the appeal.
The applicant has appraachad this Tribunal far Quashing
the order of the disciplinary authority. The applicant

has not received any order from the appellate authority
Since the disciplinary authority has not considered tha

facts on record and imposed the punishment^ I'ha action of
tho respondents ig illegal and impugned order is liable

to be quashed.

3. Per contra the rospandants have filed thoif reply

denying the averments made against the respondents.
only skalston to

The applicant has narrate d / facts only^obtain the favourable
— — are

orders. The specific avermentsmade in the reply/that tho

applicant had forged Factory order, a charge sheet was

served on the applicant, an indapendsnt fact finding enquiry

was conducted against tho applicant, in which it was found

that the applicant had himself preparod/fabricatod tho

factory order, forging the signature of tho then Ooputy
General Manager(Admin) and Labour Officer of Gun Carriage

Factory, and submitted it to the Begional Director,

purported to have been issued from Gun Carriage Factory.

In the enquiry proceedings the applicant admitted t»)o charge

the misconduct
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the epellcant uaa issued e ehergesheet under Rule 14 ef the
CC5{CCA) Rules, 1965, In his written stateisent to the
ehergesheet, the Rpplicant adnitted the charges levelled
•geinst hin. The applicant else preyed in his reply dated
15.1.1998 that he should net be raasved free service es he
ues the only earning eenbar in his feeily. since the

charges uere accepted by the applicant unconditinally end
since they uere of eerioue nature, he deserved the

exemplary punishment of diemimaml from servicea Houever,
the disciplinary authority, considering the fact that the

applicant had rendered nearly 25 years of service and en

taking a lenient view, imposed the penalty of compulsory
retirement from service o^ the applicant.

«=-^

5 The applicant preferred an appeal being aggrieved by

the penalty order, the appellate authority has rejected

the appeal on 4.6.1999. applicant was served with

the said order of the appellate authority. Hence, he has

failed to prove his case, the same is liable to be dismissed.

6. Heard the learned counsel for the parties and

perused the record.

7. Since the applicant has admitted the charge in

his uritted) statement, the disciplinary authority has

considered all facts of the case and passed a considered

and reasoned order. The applicant had admitted the

charge before the enquiry officer end also he has submitted

the same in the written statement, en the basis of the said

admission, the disciplinary authority has passed the

raaeiniiaH j ^ compulsory ifctiBitnentreasoned and coneidered order by impasing the penalty/

from the service on the applicant. While paeSng
the order^ the disciplinary authority has considered the

charge is grass misconduct, the offfnce comiitted by the

applicant which was grave in nature, the integrity of the
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ua» lack ̂ of davotion to the duty and alao conduct
unbeoomrgtha Ga«arnn.«,t Servant In viol.tl.n of Rulaa
3(1)(i),3(l)(u) and 3(1)(iU) af CCS(Conduct) Rulaa. 1964.
Th. dlacioUnary authority haa avarclaad ita p.u.r by
impaaing the panalty for conpulaory rotiraoont fra.
aaraico of tha applicant. Hanca, ua do not find any
Illegality, irregularity and lack of Jurisdiction uhila
passing ths impugned order dated 24.2.98,

8. The applicant has suppressed the facts that the
appellate authority has not passed the order on the basis
Pf tha appeal datad 11.5.98. Th. raapandant, have stated
that th. appallata authority ha. paasad tha order on 4.6.99
and tha sa.a uaa communicated to the applicant, since tha
applicant has auppraasad the natadal facts and ha haa
admitted th. charge, there ia na illegality or irregularity

thal^-^wi^principla of natural Just'ica^f "louad by
the respondents.

9. Ue ere of the considered view that the respendenta
have not violated the principle of natural justice while

exercising their pewers. Hence, the applicant has not
wade out his case for grant of relief as prayed in OA.

Accerdingly, the applicatien is devoid on merits. The
same is dismissed. No costs.

(fl.Pa Singh)
Vice Chairmen

Shant happa
Idicial nember
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